423 Matters Under Rule 377

(vii) Re-opening of Thakur Paper Mills,
Samastipur, Bihar,
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(viii)  Appointment of Committee (o study
causes of droughts and Hoods every
year in Eastern U P.
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(ix) Widening of Nafional Highway
No. 45 between Madras and Trichy,

DR. V. KULANDAIVELU (Chidamb-
ram) : I would like to draw the immedi-
ate attention of the House that there are
frequent and innumerable road accidents
in the National Highway No. 45, extend-
ing from Madras to Trichy due 1o increa-
sed and incompatibly ply of vehiclcs in
the existing double lane leading to heavy
toll of human lives and material |oss.
When the matter was raised with the
Ministry of Shipping and Transport, an
information was sought that Rs. 50 lakhs
has been included in the Sixth Five Year
Plan (1980-85) for widening it to four
lanes in a length of 5 KM to begin with
and subsequent consideration in the
Seventh Plan.

Unless the said road is widened to four
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lanes forthwith, continuing daily loss of
precious human lives and material loss
in the accidents could not be averted or
minimised.

Hence, 1 urge upon the Union Govern-
ment to evolve a sub-plan allocation or
non-plan allocation immediately for wide-
ning the National Highway No. 45 exten-
ding from Madras to Trichy and avert the

miseries.

(x) Need to send Central Team to Bihar
to make an on-the-spot Study of
Drought situation and suggest reme-
dial measures,

SHRI ATAL BIHARI VAJPAYEE
(New Delhi) : Many parts of the country
are in the grip of drought or floods. 1In
some States both these calamities have
come together.

However from all accounts available,
the situation in Bihar is the gravest of all.
Mansoon has failed for two consccutive
years. The maize crop has been decstro-
yed completely. Due to paucity of water,
transplantation of paddy is not possiblc.
If it does not rain for some more time,
sowing of late paddy too will not be
possible, A realistic appraisal of the
situation in Bihar will convince everybody
that what the people of Bihar are facing
1S not just drought. It is a famine and
any attempt to minimize the gravity of
the situation will have serious consequena
cCs.

I urge upon the Government send a
Central team to Bihar immediately to
make on the spot study of the situation
and to suggest remedical measures.

With its limited resources, the State
will not be able to cope with the situa-
tion. The Central Government must
come forward with generous assistance.

The Authoritics should seek the cooper-
ation of all political parties to face the
serious natural calamity. An all-party
Committee should be constituted to en-
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sure efficient and corruption-free imple-
mentation of both short-term and  long-
term measures.

(xi) lLooksen Tea Unit of Jalpaiguri and
Pashok Tea Unit of Darjeeling,

SHR1 HARISH KUMAR GANG-
WAR (Pilibhit) : The management of
Looksen Tea Unit of Jalpaiguri (W.B.)
and Pashok Tea Unit of Darjeeling was
taken over by the Central Government on
10th October, 1976 and was handled over
to Tea Trading Corporation of India
which is a Government of India Enter-
prise, According to the provisions of
Tea (Amendment) Act, 1976 the mana-
gement could be continued for 5
years’ extension was allowed. This
seven  years period ill  expire own
8-10-83 unless nationalization is made
before this date and these two big units
will go back automatically to the pre-
vious private owner, Le., M/s. Pashok
Tea Co. Ltd.

For making these sick units viable
T.T.C.I. Ltd. have invested about 3
crores of rupees in  extension of new
planting, installation of generating set,
purchase of new tractors, machinery and
various labour welfare measures within
this 7 years’ period in spite of the repea-
ted interference and troubles created by
the previous owners. Now the time has
come to reap the benefits of this huge in-
vestment.

M/s. Pashok Tea Co are leaving no
stone unturned to get these two tea gar-
dens back and have successfully got the
proposal cleared from the Finance Minis-
try to get it back. This has led the 8,000
workers to unrest and wastage of public

money.

I demand that these two Tea Units be
nationaled immediately so that the bene-
fits of all the financial investments may
not go to the previous owner and the
wishes of 8.000 workers be fulfilled and
their future be saved. The workers have



